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Ori~j:i.nal applicatien No'~83 of 2002.

with
Originai .ap'plication No.85 of 2802.,

Wit~
" , '

Original Appltcatien N•• I03 of 2002

with

Origiriai ApplicJtiori Noa04 of 2002

Allahabag this tl@ 14th day !f May

.' Htm 'Iole ~.!,,,:,,.J.y§tice. S .n. Singh. Vic~-Gba¥,mau.

Bhe La S,in9h
aged about 28 years
sen.of Sri Ram Singhasan Singh,
Rj. L.B. 58 Pallav Puram Phase II
M:ildip Pur am, Weerut.

(By AdVQCate

• •••• Applic ant in O.A 83/02]

Sri L.M. Sing h)

, I

, ,

Krishna Kumar Tiwari
aged abcut 32 years
san _i Sri Kamal Nain Tiwari,
Resident of Village Spxi Ram Pur
LamuLaL, pest- Lama Diyara District Sultanpur •

• •• •Ap~licant In O.A. 84/02

,/ (By ASv.cate : Sri L.M. Singh)

~ndra De" Shuk La
~:~~rabout 35 years, _

sen of Sri Ram Sajeevan Shuk1,1,
Resid13nt of Village Padari, P~st
Bhar1'eh (Gela Bazar) District G,;)rakhJ!lur.

'••••• Applicant in O.A 85/02.

~ (By Advecate

V Vea Prakash Tripathi
aged about 32 years
son of Sri Diresh Tripath:!.
Resident ef CL 45 Pallav Pur am Phase I
NPdi Puram, r~erut.

Sri L.M. Singh)

•. ..J I

~ ~v.cat •

• ••••• Applicant in O.A 103/02

Sri L.M. Singh)
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i
Muhenara Kumar Upa.~ay
aged about 32 years
sene'f Sri RamDee Upaahyay,
Resi.ent ef Shri Ram Pur, P.O. Lama Bandutha,
Bar a Diyara District Stiltanpur .•

I
:; ••••• Applicant in O.A.104/02

(By MY.eate : Sri L.M. Singh)

Versus.

n n~ Secretary I
Indian Ctuncil ef Ag:Hcultural Research,
t>bw DeLhd ,

2'. Tre Pr.ject Directn.
Cropping Systems Research,
Pallav Pur am, Midi Pur am, M~erut.

3. Union ef India
through the Secretary,
l\linistry of Agriculture
Geve r nrre rrt ef Indil.l, Krishi Bhawan ,
N3w DeIhi.

• • ' •• Raspondents in a11 O.As ~

(By f\dv cate: Sri B.B. Sirohi)

_0 _R"'p _E_R_

: ,j' ,,'The ce nme n question of law and fact are involved in

these five ce nnac te d O.As and it would be convenient to

dispose them of': by a ce rrrro n e.rder ,

2. Too applicants herein ware engaged as daily rat2d

casual w(ilrkers under the Project Director, Cropping Sy sLe rns

Fese arc h. Pa llavpuram, r\~(ii Pur am, 1.t erut. ne y institute d

o .A. NO.1091/1993 hr issuance of a directililn te He re s onderrt s

t, consider t+o Lr case f r regularization/grant of

temporary status in accordance with the sc borra of

regularization ctf casual Workers formulated vide office

rre rre r andum N(.).51016/2/90-Estt.C Gcver nrre rrt cf India,

I\'linistry of Per se nre I & Training, New Delhi dated 10.09.1993,

a copy of which has been annexed to the O.A. The Tribunal

by its order dated 18.04.2001 directeci the ze sponderrt s t~ pass

necessary urders regarding grant of the tempurary status to

the applica.nts herein 'in the light ~f the above scheme

within a periQd ef feur months frem the date ~f communicati n

~ ef the erder. By impugned rtier dated 14.08.Z0Cn

it
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(Annexure A-J.), the claim Of the applic~nts for grant of

temporary status in accor.ance with the scheme aforestated.
"

'. ,
has been Ie jected. either on the grounti. th,at some ef the

.JlJll:j.cants were ntt in emJlleyment on 10;09' • .1.993or that

some others aU not complete 240 says peri •• ef employment

as casual labours in a year as indicated against the name
Iof each of the aJlPlicants.

3' It is SUBmitted .y the learres counsel that applicants

have receiVed the wages in the menth of Jure 1993 and in,
July, t~y instituted. the O.A. referred to above in which

they get interim erlller C)f status quo and since ne spec if ic

order of termination of. se rv ice s ~ the applicants ve x:«

passed, trey weuld be deerem te have been in service en

relevant d.ate i.e.• 10.09.1993. It has also eaen pleaded by

the lellrneci ce unse I fer the applicants that while .

examining the que st.Lsn wrntrer the applicdnts had been

engaged in service for the period of 240 days (206'days

in case .ffice ebserving 5 day's a week), the .te spondents

failed te take inte acceunt the office ercler dated

18~07 .1991 which lays dewn the pre ce dure f r computation e f

working clays of daily wages muster re Ll e rnpLeyee s •

...~

4. Respend.ents have Jlreducem the Mlster R.ll of

SeptemlPer 1993. Tre names flf tre applicants ¢lees not find

IIlace in the MJstl3r Hell of werk Peeple EmJlloyed in tre

roerrth -f September 1993 but that by itse If will not be

enough t. hIIld that t~ aplIlicants were not in emp10yrrent

i.~. 10.09.1993 if they were actually in e mpIeyrre rrt in Jure

1993 fer the.re ase n that on the basis 0f interim er der of

stay they wll)uld be dee rred to be continuing as Daily rated

employees. In the counter affidavit, it has been stated

that the resJlcmdents have not dLscerrt anued the applicants

as they themse lves +eft their w€irk on the ir own cliscrethn.

The grant of tem,orary status under the scherre aferestated

by Hon·hIe· Suprerre Ceurtwas one t~me Jlregramrre as he ld

~0 .
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of Union of India and another ve; Mthan Pal

and others, 2002 Supreme CGurt Cases (1&S) 577, but in

case the applicants are held to be in empleytmnt as Casual

Labourers on 10.09.1993 1.e. the date of issue of scheme

and they had rendered. a c ent mueus service Gf at least GM

ye ar which rooans that they haa been in engageroont fer the
I

tteriod of 240 liays (206 in the caSE\ of Office t»bserving 5 Qay's

a week) they would 1ge entitled hr grant of temperary status.

In that view of the matter the question Mads to be

examined in the light of the observat1 n ma~,e in the order

after taking inb reckoning the ffice order dated 14'.08.2001.

5. Accordingly the O.A. succeeds and is allowed. He

impugned order dated 14.08.2001 is set aside and the

C mpetGnt Authority is directed to take ap ropriate

decision in respect ef the a~ licants claim a fresh in the

light 0f the bse rvat Lens made in this er der Vlithin a }leri d

of three rmnths f r m the date f receipt of a co py of this

r de r , .,
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